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With over a decade since the Right of Children to Free and
Compulsory Education Act, 2009 (RTE Act) was enacted
in India, new issues have emerged in its interface with
society and its evolution in the current context. The RTE
Conclave is a first-of-a-kind conference that seeks to bring
academicians, students, practitioners, activists, and
policymakers together to work towards the effective
implementation of the RTE Act, both in essence and spirit.
The Conference aims to set a reference point for future
discourse on the RTE Act by identifying and addressing
some of the contemporary issues and challenges. 
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ABOUT THE CENTRE 

The GNLU Centre for Women and Child Rights is a
congregation of legal minds with an aim of channeling
the power of law to champion the causes of Women and
Child Rights by encouraging and facilitating active
discourse and deliberation in the field of women and child
rights development. With this vision, Gujarat National
Law University established the Centre for Women and
Child Rights (GCWCR) on the 15th of September, 2020. 

The Centre integrates research, direct field action, and
teaching on child rights law; it uses law and socio-legal
strategies as tools for transformative social change in
order to enable children to live with dignity. The specific
aim of the Centre is to ensure social justice, human
rights, and quality of life for all children and women in
India, with a special focus on equitable quality education,
care, protection, and justice for marginalized and
excluded women and children. 

ABOUT THE RTE CONCLAVE



The participants are requested to submit an abstract of a maximum 300
words in Microsoft Word document, Font style - Times New Roman, Font
Size - 12, line spacing - Single. The abstract may include keywords
(maximum: four). 
The abstract must include a clear indication of the objectives, methodology,
major results, implications, and key references. 
The research must be novel, original and add to the existing literature on
the subject. 
All abstracts will be subject to blind review and only those abstracts
approved by the reviewers will be selected to submit their complete paper
for the final presentation. 

Submissions are invited from academicians, activists,
practitioners, research scholars, undergraduate and postgraduate
students. 
Co-authorship is allowed to a maximum of 2 authors. 
The manuscript must not contain the name of the author(s) or
his/her institutional affiliation or any other information. 
To submit abstract, CLICK HERE
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SUBMISSION DETAILS

GENERAL GUIDELINES

ABSTRACT SUBMISSION

Word limit – 5000 to 8000. (Including footnotes)
Submissions must be made in Microsoft Office (doc./docx.) formats only.
The paper should be free from all grammatical and spelling errors. 
The body of the manuscript must be in the font ‘Times New Roman’, font size
12, line spacing 1.5 and the text should be justified.
All footnotes must be in font ‘Times New Roman’, font size 10, line spacing 1,
and justified. All submissions must follow the ‘OSCOLA: Oxford University
Standard for the Citation of Legal Authorities’ citation guide. 

PAPER SUBMISSION

https://forms.gle/6z8qRLdjTaXeJ2CJA


CONTACT US: 
Conference Coordinator - Ms. Nandita Gugnani (ngugnani@gnlu.ac.in)

Student Coordinator - Mr. Debargha Roy (+91 75780 05137)
Co-coordinator - Ms. Hunar Malik (+91 70662 80317)

The three Best Papers during the conference will be awarded a cash prize
and Certificate of Merit. 

Certificate of Participation will be issued to all presenters.
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Abstract Submission: 31st July 2022
Communication of Acceptance of
Abstract: 8th August 2022
Full Paper Submission: 8th
September
Communication of Acceptance of Full
Paper: 15th September 2022
Payment of Conference Fee: 17th
September 2022

Conference Registration Fee: 
Professionals: ₹2000/-
Students: ₹1500/-

Accommodation Fee: ₹1300/night
(shared room)*

*Accommodation on campus is subject to
availability at the time of confirmation.

If you have any queries, reach out to us at cwcr@gnlu.ac.in

Role of Legal Professionals and students of law in improving access to
education in India.
NEP 2020 and RTE Act 2009: Issues, challenges, and way forward.
Implementation of Section 12(1)c of the RTE Act, 2009 in India.
Understanding RTE in light of specially-abled children.
Reforms in the school examination system.
Education as a subject under the concurrent list: Emerging issues
between Centre and States.
Economic Analysis of RTE Act, 2009. 
Regulation of Private Unaided Schools in India.
Role of RTE in addressing challenges for doubly oppressed and
marginalized sections.
Education and Gender.
Re-imagining Indian Education Laws in light of global standards.
Impact of Social Media on the Right to education.
The future of EdTech in the development of the Education sector in
India.

Please note that the list of sub-themes is merely suggestive and non-
exhaustive in nature. The authors can choose to submit manuscripts on
other relevant and contemporary topics under the broad theme.

THEMES


